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i1.i'.. 234/91 arising out of 7J91 

None appc.ars for the parties.?erused the memo. 

Since the applicant desires liberty to file a fresh 

application, tiE it may amount to an adjudication 

of the propriety of the application fir withdrawal. 

Since the original application could bly be disposed 

of by a Division Bench, it would not be possible on 

my part sitting singly to pass a final order. However, 

the applicant is at liberty to withdraw if he so likes 

without seeking liberty to file a fresh application - 
for serice. Put i5.p on 30.9.91. 

Member (J) 

7 	25.9.91 

O.'.7 of 1991 readwith M.A.234 of 1991. 

In M.A,234 of 1991 the applicant prays for 

withdrawal of the original application-i.e. O.A.7 of 

1991. It was submitted by Mr.D.Sarangi,that the 

applicabt has a very fair chance to have an order in 

his favour fof selection to a post under the Respondents. 

The aporehension of the applicant is that pendericy of 

this ce is perhaps standing on his way to receive the 

order of appointment. Hence the prayer is to withdraw 

O.A.7 of 1991. Prayer stands allowed. The applicant is 

permitted to withdraw O.A.7 of 1991. The applicant is 

given liberty to approach this Pr.ibunal with the self- / 
same grievance in future, if so advised.ThiS order is 

passed after heiring Mr.D.Saraflgi and Mr.P.N.MohaPatr. 

Btth the cases are accordingly disposed of. 
Vice -Chifnan 
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